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Order dated 2.1-2.2005 

One Saktidliar Dash, while working as Sub Post Master, 

behind two 

There was 

dispute relating to payment of temiji,ail.- beiiefils., 1_6r which two 

litigations were filed before ChIs 	Lai during 1996 

(O.A.NoS.370 AND 384 OF 1996)mnd~ 

of on 27.3.19~ 

k_el 	 ore 'the H on'ble High Court of Onissa mi a 

"rit Petition (O.J.C.No.7433/97) disposed of on 11.8.1998.A copy 

s id 'udgment of the Hon'ble High Court, virtually ai J 



- 2— 

Petition by the ithe Hon'ble 'High Court of Onissa (on 11.8.1998), 

the Circle Rehmation Conunittee of the Postal Department 

considered the case of the first widow and the daughter through the 

2'a widow of late S.K.Das for providing a compassionate 

appointinelit. By that Wine the present applicant, the son of late 

S.K4D-*z Oiro-~,_ah the 2 
nd w!.4'_­j hI!,d attained ni;~Jorlty.J~eiit Jill's date 

id 

	

9 8 1. Althoup 	 irst NNI Wow and the _,h both the ladies (f 

'dow of late S.K.Das) intimated the through the 	wi 

departmental authorities/CPMG/CRC to consider the case of the 

present 

the case of the two ladies orily Uil teirnis of the order dated 

27.3.1997 of this Tribunal. The C.R.C. in consideration of 

matter for compassionate appomitmen't, rejected the case of both flik: 

ladies on the following grounds: 

The case is more than five years old-, 

The case is not of immediate assistance; 

Terr 'Mal benefits of Rs.97,000/- and pension of2061 + 

D.R. received by the family-, 

d) 	Because terminal benefits of Rs.4,96 lakh andpension of I 

Rs.3400+ D.R. is bt.,n.-i. -rec.6"vC.Al 	tlic farti"', 



For the aforesaid reasons'. the C.R.C. of the Respondents 

Organization considered the case to be of no indig-critt and, 

accordingly, did not take into consideration the case of both the 

aforesaid ladies for providing compassionate appointment. It 

appears froin the Minutes of the CRC held on 21.11  1.2001 that 

the case of both the aforesaid ladies did not receive final 

consideration at all. 

2,- *j.1aving  heard Shri S.B.Mohanta, "learned counsel for the 

applicant and Shri U.B.Mohapatra, learned Sr.Standing Counsel 

representing the Respondents mid calie perusal of the materials 

0  placed on record, it is seen that the reasons for willich the case 

for compassionate appointmerr", 	the two ladics)was rejected 

is non est in the eye of law in view of the decision rendered by 

the Hon'ble Supreme Court 'in the case of Balbir Kaur & 

another vs. Steel Authority of India Ltd. And Ors, 200,2(21) 

ATT(SC) 2155 and the decisions of this Bench rendered in the 

cases of Rank-a Nidhi Sahoo vs. Union of India & Ors. 200'.'(2) 

1 CJD (AT)21 and 'in Mmia Kuman' Mobanty and another vs. 

Union of India & Ors. (1994) 2 ATT (CAT) 120 holding that 

the terminal benefits cannot be computed for the purpose of 

detennining indigent condition while considering the case for 
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view of the matter the decision taken 'by the Respond, 

that the family of late S.K.D as is not indigent is n~t,--~-k,, k!' 4 1 j 

3. 	e ovemding the o0jection of 'the Department 

was communicated to the parties on 21.1.2002) under 

Annexure-AJ3 and asking the respondents to reconsider the 

matter with a viev.- 

the fWnily Of late 

take note of the fact that both the aforesaid ladies (first widow 

and the daughter of the 2'd widow of late Das) have already 

placed on records the matelialS ij.-D3~ 	of the present 

applicant (die son of late Das, througil ~ I IL., wife) who attained 

M o ~7 ai 	nt . hit 40he 	 luf-S, C-ase ior 

Department had. raisedsonie technical o~jections. But those are 

UACA AA~, 

—Wk~ji- Wv U, 	--,1! 11 L.-74,C to- (-D-!j t k~,Sk4c" 	 tku U0, 

date of deatli/prayer for compassionate appointment. The 

Respondents are now to consider the case of the applicant for 

providing en employment on compassionate grou--aJ, -~hiiclh 



is diSyposed of 

Send copies of this order to the applicant as well a.~. +4 

Respondents in the given address and free copies of this order 

Ile 	 to 411c 	;-M) "mc-11 	 IIJU 

-vi iJ 

0 
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